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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL SITTING AT PUNE.
APPEAL No. 92025 (wz)
Sushi Café .... Appellant
Vs
Goa Coastal Zone Management
Authority & Anr. .... Respondent
ADDITIONAL AFFIDAVIT

I, Harsha Pagi, widow of Late Santosh Pagi , r/o H.No. 263/1, Colomb,

Cancona Goa., the Appellant herein, do hereby state and subinit as under:-

appellant memo by inadvertence.
2. Itis stated the appellant herein is a widow and the restatirant which
is directed to demolished is the only source of income and
livelihood for Appellant and her family. The family consist of
daughter and a son who are presently studying. Further, the
appellant belongs to the traditional fishing community and structure

of traditional community are protected under CRZ notification

Resege



2011. The documents which substantiate the fact that appellant and
family belong to the fishing community are marked as Annexure
A colly.

. As regards the subject matter the structure the same is in existence
much prior to coming in force of CRZ notification the perusal of
form I & XIV of subject matter property clearly shows existence of
subject matter property in as name of father —in—law is duly
recorded in form I & XIV, more particularly mentions as house
occupied by appellant family.

. Further, in respect of subject matter structure, the Chief Officer of
Canacona Municipal Council had initiated proceedings qua alleged
CRZ violation in terms of directions of Hon’ble High CouArt in Suo
Motu Writ Petition No. 2/2006 in which proceeding after detailed
scrutiny of documents and order came to be passed on 2™ July 2008,
clearly recording that subject matter structure is in existence prior
to year 1991 and consequently the show cause notice was
discharged. The said order has attained finality.

. It is stated that if all the aforesaid document were cor}sihéircd by the
Goa Costal Zone Management Authorit)’é: thenthere w.-ould.t:)e no
reason and/or occasion for issuance 0% the":%il;lpu‘;gp?q-demolition ;
order. It is also stated that the document_'s,j;were_,_prqyjdc;d to the
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Advocate of appellant, however, for the reason attributable the
same were not placed on record before the Hon’ble Authority.

6. It is most respectfully submitted that appellant should not suffer for
default of the advocate and the Authority should be directed to
reconsider the matter after taking into consideration the above facts/

documents.

Solemnly affirmed and verified at Panaji on this 1% day of

November, 2025.
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DARSHAN P, Al
Advocate & Notary
North Goa
Govt. of india
Regy. No. 43343
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